1¢/ 5+1.96.

] /ces/

2/12,1.19%6

MEE,

.
-~

P

- 3/25,01,96

, @dmission,

S KF

BXXaxﬁﬁ

DA= 5/96

Hon'ble Mr. K.O, Saha, Member ()

None for the applicant. The case is adjourned to

12.1.,96 for hearing on admission,

r—
/ ‘>j- [
(K.D. Siha )
Member (A)

Hon'ble Mr., X D,Sahd, Member (&)

No one appedrs, Adjournc¢d to 25.1.1996 for

admission, (///},__7‘\‘_“77
4

( K.D,Saha )
Member (&)

Hon'ble Mr. ¥.Sahu, Member ()

® ® 0o ¢ 0o

¥o one appears, Adjourned to 01.02.1996 for
* e Qe

(NoS<nu)
Member (i) /o



A

N

Hon'ble Shri N, Sahu, Member (&) | ®

No dne'appears today. Ihere'was no
BR& response on 5.1.96, 12,1.96 and 25.1,96
‘when the céselﬁas callédlfor.'vaiéusifotbe'applicant
1is not interested in-pursuiﬁg-the applicatioﬁ. |
Ihis’app;iqggioﬁ”isldismissed'for\dgfaultf' *

.gﬁ&y\' - e ('N. Sanu )
i N SKS ‘ : " Memben (A)

U i | oA Regoveel,
g S N | dbfﬁc%&v?&%’a’

wd Ma-/40/4 6,

5/2.7.1996 . Hon 'ble Mr. K.D.Saha, Member(A)

Counsel for the applicant : Mr, B.P. Sinha,

Counsel for the respondents: Smt. P.|Sinoh.

<09~?éf o Pérsuant‘to the order of the Tribynal dated 25.4.96

' ?fxﬁf in MA 90/96, notices were issued on 15.5.96 resarding |

" admission. On behalf of %he respondents , [reply is filed
today, a copy of £ which is'?as bean handed over to fﬁe?
learnadlcounsél for .the applicanﬁa The learnéd couései fof
wé ".fhe apblicant prays for time to file rejoinder. L{sb fhis\
case on 1.8.96 for admission. | ,
(k0. sana)
Member (A)

7‘)//



6./ 1.8.9

i
) i

3

- /ces/

7./ 20080960

6.

0A ~ 5/96

Counsel for tha applicant : Shr1 B.P. Sinoh.

Counsel for the respondunts. Mrs. P Slnoh

v

Heard. u/s ln the mattern has been filed by the

-
e

respondents today, ulth a copy to the learned counsel For

S~

the appllcant. The learnad counsel for the applicantg

l‘-

states that the amount shown outstandlno in rsoard to

~GPF is not correect in view of applicant's 35 years of

service. Since the learned counsel for the applicant

e

has doubted the statement of the respondents, he has to

prove that the applicant had more than this amount at his

- credit on the date of his restirement. Hé'may file rejoinder

~within tuo weeks( hereafter. The matter will be heard

on 20.8.96 at thevadmisgion stage itsself,

Nl

SRNL U s L (N.K. Verma)

.

e _ Member (A)
Shr1 B P. Slngh, the q:unsel for the appliecant.

thx Smt P. Slnqh, the learned counsel for the

A e S T

regpondents,

Shri B.P. Simh , the learned counsal for the
applicant has shown orininal lettdr from DRN.OFFice,
Samastipur by which it has been certified that the apolicant
had 240 days earned leive and 250 days of half pay lsave
for which he was entitled encashment. The Rly. respondants
on the other hand have stated that I no leave was available

at his credit and hence the question of encashment does not

P.T.D.
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‘ cass on 6.9.96 for hearing and dlsposal dt the admission
L L e bLuiereo e 4T cdnioll L v
stage itself.
: CLrL oA opaedn dne oo o3 dadd suae
TR SR stin. ot (T viv nd dasyacs 5. 3k

5 et @43 eavio Loviv da ( K‘ Ua ma)
/ : Man ber (A)

A madtie e o d o tude.. . gfrfi

! Héni*ble 'SEFLSN.K Vernd, JMenber ~(A) has
s nesd Stha€ He ‘will fhot '$it’ in 'the<Court No.IL -

to 4.10.96 v/‘

.?;*féf aaﬁigsgonﬂe;muh atit Je T aB.08 N
\\fh ,
: ( V.N.| Mehrotra )
' . SKS Vice-Chairman
aenibg f 8,10,96. Nmnnaxappnxx REUEIAN
Ploao o : '
| ’ - v No one appears on bahdlf of the appllcant '
Ao : TR B A ST CHNDIP SR 3V S SR e k ot
o as well as on behalf of the respondents. S0
et ! T i soors .t Lad ay S e dre et
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10/18513.96

. SKI

11/28,11.96

SKI

12/29.11,96

XK
:

O.AO: 5,/96

Counsel for the applicant : Shri B.P.5ingh,
Learred counsel for the applicant states
that he has filed a rejoinder on 20,08.1996, However

that is no't available on record, Let it be vnlaced on

record.

\ s« n . e - e

List on 28,11,1996 for admission H%ijfe SMB..,
{

(V.N.Mg%rotra)
R Vice Chairme

None appears,

Rejoinder filed by the apblicant on
2C.08.1996 has not been placed on record so far.,
So, rejoinder may be nlaced on record and theymat;er(

may be rnut up for admission tomorrow i.e.\“ 2c>.11£1996

A

[

(D.purkayastha)
Member (J)

Counsel for.the a-nlicant : Shri B.P,Singh.

Counsel for the respondents : Mrs, Pronoti Singh.

Heara tne l€arned counsel for the apbli?:dnt.

It is found thatv'the gri_evénce of the annlicant is hhay :
after rekixrin® being retired from the service in the j
year 1992 he has not yet been paid his due profid~nt Fy
credited in his account amd a2lso Leave En‘_cas_l_flment i
benéef it, This claim of the applicart: isdis;auted“by_\m}_ ‘
the R1ly, zuthority by £iling w’s, So Rly, authority is’ \
directed to nroduce the record relating to the ap~licant |

regarding deducgion of Provident Fund as well as the . .

4’ wa;,,eatve Aaccount maintiined by the de~artmert within 3 weekﬁ‘
\ .05' . .

from now o>therwise the matter will be heard ex..parte,

2. " List on 24,12,1996 for admission.

3. A copy of the order nay be given to the learnec

counsel for the applicant,

(D. Purkayast

Member (;’ ' I




OA - '5/96 .

13./ 24.12.96.  Shri B.P.Singh, the counsel for the applicant.

wone. for the respordents..
A ‘

Heard learned counsel for the applicant,

Admit, Pleadings in this. case are complete,. List

it on 10.2,97 for hearinge.

P _ M
/CBS/ o (K.D ‘Saha) T V. r]k. -Mehrotra)
Member (A) o o vige-chairman
s - |
14 _ ) _ : ' 1. o
10.2,97 , .~ Applicent is present in person, |

None for the respondents, List on
& 28.2.97 for hearing. \ ; s

\,@W\« |

(V.N.Menrotra)
Vicg«Chairman

‘]15/28.02.97 none for the applicart. ' ‘
} -  Smt. P.ulngh, counuel'fa_ the respondeqts. '
List it on 07.04,1997 for hearing.|

W

.Mehrotra)

SKJ : v icle-~hairman
' | “16./ 7.4.97, Shri M.p. Dixit, proxy counsel for Jhri BePo Singh
ATfVV } ‘ ' the learned counsel for the appllcant
é;—a o L Smt. Po Singh, the counsel ‘for the mpx&x%gmt rsspondenté
o | ’ o ‘On the request madé on benalf of the learned
'/F_ | counsel for the applicant, the case ;S,Ldgourned to
/ 28.4,97 for mexissiemx hearing, AN
/s | - ) : (VeN.| Miehrotra)
; o ' ViceLchairman B

. | |




i
0A-5/96
- 17728.4.97 Mcs . P, Singh,_céunsglbfyr the respondents.
N Thé éaéé is aajoﬁrﬁeé fo 3.7.97 .
- l;efor; Sinc_;l_e éench for:‘ 1‘1<=:<’:u§‘.':.ng‘f\}\/L )
| NN
( K. Métﬁx Kumar ) ( V‘.\I\i\.l\‘iehrotra Y y

) sks.' Member (A) Vice-Chairman

Mr, B.P:Singh, counsel for the applicant.

‘mrs. Pronoti Singh, Counsel for the respondents,

_ “( Heard the leerned counss], It appears that A‘i
W ‘ N
Qa the rejoinder filed on behalf of the applicent: .

two documents have been filed, The documents indicate thé(

240 deys earned leave was ‘credited to his account and,

Further emount of GPF in hig account © is Rs, 45

Ouring the xruk course of

»020,.19,
afguments the learned counsel (/

for the respondents stgtes that all the dues have

already been paid te the gpplicent and nothing g«

remained payable. Full details of the payments -made

have not been ed in the copy of the letter dy
’mm

dated 19,11,98)in reply to the allegations made in
s .

the rejoinder. In the circumstences it LS[prOpor thet

Respondents should file a supplementery written:
statement in reply to the rejoinder filed on behalf
of the gpplicant. The Respondents will specifically

mention the amount of GpF which was due to be paid

to the applicent and the amount actually paid along with

documents in proof of the same, RBSpOﬂdBntS will also

fils relesvant documents to show the.leave due te the
credit of the applicant and the amount, if any, pgaid

for the encashment of earned leave, if any. The




0A-5/ 96 | N

supplementary written statement should be filed within

four weeks. The epplicent thereafter, showd, file

3 supplementary rejoinder within two weeks. List for he

%% on 22.8.97. . _ - | \\jY&‘

( V.N.Mehrotre )
Vice=-Chairman

SKS|
19;/ 22.8.97., Shri B.P. Slngh, the counsel for tha applicant.

l R -

g T Shxi Smt. P. Slngh the counsel for the respondants.,
_ o - o
Reply to the rejoinder has beesn filad. During the

. .course of arguesnt , the learned counssl for the rasspondents

states 'that the documerits filed by the applicant alongwith

e —

his rejoindeg‘are.forged and. are ssriously disputed by ths

raspondents.

2, . _1In vieuhpf_tha,conﬁrdversies_about the_ahnunt of
GPF_which was payable to.the.applicant and also the feavé_
which may be due in his account, it will be proper if the

respondents produce relevant.records in respect of the same

for perusgl of the Court. List this case on 23.9.97 for

b hearing. ‘ e . . : \/Y&

'/CBS/ | ] . A ~ (V.N. Mehrotra)

* ~? ’ ' 7 | . Vice-chairman
| 20/23.09.97 Since Bench is not available today, case is

: i adjournea to 13,11,1997 for hearing. hﬂg)C

3 , . , (V.K.ﬁi@)

. SKJ o ‘ - Dy. Re gistrar




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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> | Order Sheet
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Note of Resistry ! Orders of the Tribunal

5

| 21, 13011097,

On the request made on behalf of Shri B.P. Singh, the

N + learned counsel for the applicant, the case is adjourned

o = 1 to 16.1.98 for hearing., - \\w{v

/CBS/ , (V.N. Mehrotra)

2z/J.6 O.L 98 shri ﬂ.r.bmgh, cgunsel for the applicant.
arv. ‘P.Singh, couns el for the resporncents,
! : ' " .  The respondentsg was in this case required
~ to file supplementary w/s in reply to the rejoinder
rilea on behalf of the aopllcant. Though the supplemen-
tary aftidavit has been £ilda ‘butx in the same refere:nce y

1

|

has been mace only to the leave account and not to the
second paper filed by the applicant rela.t‘ing to GFF
account. It will be just and proper if the respondents
file -spé"c"if ic supplementary affidavit® regaraing the
document§ filea by the applicant with the rejoinder
relating to h:.s GFF accouut.

o ‘ Let the same be’ fllP‘Ci within three weeks.
The matter be listea forn hearingon 02.03%11998.

| VSL\, -
(V.Nofvwehdrtra) :
S KT v ice~Cha irman :

23/02,05,98  ©  © On request of the.learned counsel
for the applicant, case is adjourned t( 22,05,98

forhearing, — .

L (LeR.K.Prasad) (V.N.Mehrotra)
, SKI Membe ciA) Vice-Chairman




OA-5/96 I&; - ‘

24,22 .5 .98 Shrimati P.Singh, counsel for respondents-

- ‘ Adjournéd for hearing to 10th of

o August, 1998. o ‘ J&V
SR A
—_—
- (W ,N.Mehrotra )

( =.R,K. Prasad ) LA
SKS Member (A) _ : Vice~Chairman

25./ 10.8.98.. _shri B,P. Singh , the counsel for the applicant.

Mrs. P. Singh, the counsel for the respoﬁﬂahts.'

Mrs. P. Singh, the learned counsel representing

N

® vy

respondents is present in the Court. It ﬁ%&v¢éppéaks

from the records that gupplemantary affidavit as dlrected‘
-by order dated zaggﬁ%&@ has not been filed on behalf

of the respondents so far. Respondents arse allowed thres .

weeks further time to file the same. The 0A q§/listed

) on 28.9.98 for hearing. | |
_ . o . W
S 4 Vice-chairman
- 26./ 28.9.98. o None for the parties.

o ?

The applicant is preéent-in,parsun. He statss
that his counsel has gone out of station. Let it be

adjourned to 9.11.98 for hearing.

4 .' . D@“/
&‘ /ees/ T (LAKSHMAN JHA)

MEMBER (3J)
27/9.11.98 Mona for the parties.. List it on
- . 1141.1999 for hearing.
AM, . © o - (L.R.K PRASAD)

Mamber {A)



/*

'29/22,02,99- . List on 22.03,1999 -for hearing as part-heard

oo
%1uuﬂ mwhA¢M~

i

»

0A- 5/96

28./ 11.1.99. Shri 8.P. Slngh the counsel for tﬁe applicant.

/ces/

SK&'

None for the resnondants.
N, :

Heard learned counsal for the applicant. Vida
order dated 10.,9.98, Mrs. P. Singh , the counsel for
the respondents was directed to file supplsmentary
affidavit in terms of order dated 16.1.98. It is

unfortunate that in spite of direction, the concerned

respondaents have not yet filed the sama, though the
case was listed for hearing today. This case reslates

~to 1995 and cannot be allowed to linger on like that. |

Thersfora, the respondents are directed to file the above

‘supplementary affidavit within three weeks on receipt of

copy of this order, otheruise the case will be heard and
decided in absencs of-the said supplementary affidavit.

2. Lét a copy of this order be given to tha learned
counssl for the apolicant who should communicate the

same to the lsarned counsel for ths respondents.

3. . List it on 22.2.99 for hearing as part-heard ]

matter. | » J,/é*’; )

% . < N . ~ - .' (L.R‘K‘ pRASAD)
v MEMBER (A)

%

matter.,

\'_“."'“’! "&(6%52

(L.R.K.FPrasad)
Member (&)

30./ 22.3.99. List this part-heard matter on 23.3.99 for

.Jces/ |

" hearing before the appropriate Bench. | |

(5. NARAYAN)
VICE-CHAIRMAN



31/23.3.1999

l ] . .
| . - ' ( L.R,K.Prasad )
. MES, . | ' ' |

32/10.5.99  None for the applicant.

None for the parties.

List 4t as part-heard on 10, 5.1999,

as Member (J) could nt attend office due to
unavoidable reason,

PR

Member (A)

Sh., P.K.Verma , Counsel for the respondents.
List it for hearing on 21,7.99 as part heard in my
- chamber at 3,30 pm,

P~

(L.R.K.Prasad)

ART . .. i Member-a
l ,

33/22,07,99 None for the applicant.

Shri P.K.Verma, counsel for the respondents,
Since this is a part-heard matter of a
SMB, let it be placed before the said Bench on
. 30,07,1999 for hearing as P.H.case,

i *\gﬁﬁiiggb ) 4 éé;VZ:{//
| (L.R.K.Piésad#““—‘i::::> 4S .Narayan)
. SKJ Membe r (a) o Vice-Chaiman

1

34, / 30 7.99.

',{. For uant of tlme, list 1t on 9. 8,99 for dlractlon. -
/ess/ (L.ReK. PRASAD) ~ (S« NARAYAN)
MEMBER (A) VICE-CHAIRMAN |

]




» 0.2, 5/96
35/9% 1999 " None for the parﬁies.
Since this is a part-heard matter, let
. it be listed before the appropriate Bench for
further hearing, €en appfopriate Bench is const ituted, ~
'fl\("{c‘FQ
( Lakshman Jha ) ' L.R. K, @rsgéa":j7
| MPS, Member (J) : Member (&) |
36/94 11 20CC None for the appllcant /
Shri P, K, Verma, counsel for the respondents, 4

/ces/

It appears from the record that nobody appeared

for .the applicant on last several occasions. Even tgday
nobody is present to repreéent the apppicant. In vielWw
of the aforesaid, list it before the appropriate Berich

as part-heard on 22,12,2000. If nobody.appears on bﬁhalf
of the applicant, this O.A, will be dismissed for ddfault, v

C¢
,@{Q_)?,
( TR K Prasad |)

Member (A)

37./ 22.12.2000,

Let it be listed on 15.1.2001 before the

appropriate bench for hearing.

. (L.R.K. PRASAD)/M(AY
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